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State Government have undertaken sche-
mes for the benefit of the Scheduled Caste
families.

It is not correct to say that the attitude
of the Government is apathetic.

News item/Suspended 1.A.S. Man to be
prosecuted’

3899, SHRI HARINATHA MISRA:
SHRI N. K. SHEJWALKAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s attention has
been drawn to the news item under the
caption “Suspended IAS man to be pro-
secuted”, as published in Indian Express
dated 4th February, 1982.

(p) if so, whether it is a fact that the
IAS officer who has been suspended by
the Madhya Pradesh Government for

/ ‘breach of conduct’ will be prosecuted
under Section 354 IPC for allegedly trying

to ‘outrage the modesty’ of a woman M.P.;

(¢c) if so, whether the State Government
had sought the opinion of the Union Law
Ministry and it has recommended IAS offi-
cer’s prosecution; and

(d) if so, the answer to Part (:) be in-

the affirmative, what were the materials
before the Ministry in agreeing to the
suspension and prosecution of the officer?

THE MINISTER QF STATE IN THRE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): (a) Yes, Sir.

(b) and (c). The Government of
Madhya Pradesh informed the Central
Government on 12th February, 1932, that
as a result of investigation of the case
by the State Police, two offences under Sec-
tion 354 IPC and Section 120 Indian
Railways Act against the officer were es-
tablished; and that, after obtaining the
opinion of the Attorney General of India,
the case was ready for presentation in the
Court.

(d) Under the relevant rules applicable
to members of All India Services, the
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State Governments are competent to place
a member of an All India Service em-
ployed in connection with the affairs of
the 'State, under suspension. The State
Governments are also compelent to pro-
secute a member of an All India Ser-
vice except in respect of offences for which
sanction for prosecution under Section 6
of the Prevention of Corruption Act is
required.  As such, there was no question
of Central Government agreeing to the
suspension and prosecution of the officer
in this case.

Non-Implementation of Palekar Award by
Hitwada

3900. SHRI BHOGENDRA JHA: Will
the Minister of LABOUR be pleased to
state whether it is a fact that employees
of Hitwada and of A.E.P. Press, where
Hitwada is printed have not implemented
Palekar award?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI BHAG-
WAT JHA AZAD): The Govt. of Maha-
rashtra has informed that Hitwada, Nay-
pur has implemented the Govt. orders on
Palekar Tribunals’ recommendations. Ac-
cording to a report received from the
Govt. of Madhya Pradesh, Hitwada,
Jabalpur has implemented the orders but
Hitwada published from Bhopal has not
yet done so. No information regarding
Mi|s. A.E.P. Press is available.

Opportunities to Indians Abroad for their
return of India

3901. SHRI GHULAM MOHAMMAD
KHAN: '

SHRI K. MALLANNA:
SHRI S. B. SIDNAL:

SHRI M. RAM GOPAL
REDDY:

SHRI HARINATH MISRA:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether it is a fact that highly quali-
fied Indians working abroad want to re-
turn to their motherland and wuse their
kncwledge here;
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(b) whether any efforts have been made
ebcut the Indians abroad who have out-
stanrng merits and exceptional - talents
wao could be offered suitabiz opportuni-
ties to work here; and

(c) whether it is proposed to set up an
organisation in the country to maintain
any such contracts with such Indians
abroad aad find them opportunities which
suited their specialisation?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENYIRONMENT AND OCEAN DEVE-
LOPMENT (SHRI C. P. N. SINGH): (a)
There are a large number of highly quali-
fied' Indian scientists aad  technologists
working abroad. Many have indicated
hat! they vaLld be glad to come to India,

some permanently and others for short:

visils to use their knoxldege for national
development.

(b) and (c). Governthen( has been' ex<
amining 'on a  priority basis the whole

question of utilising' the expertise of Indian -

scientists’ and technologists abroad. The
Science A.tvisory Comrditrec to “the Cabi-
net SACC had discassed this issue in
detail and a "task force prepared a set
of recommendations which have been ap:
proved. Based on these, an Advisory
Committee under the Chairmanship of
the Minister of State for Sciente and
Technology has been set up to kcep under
feview on a continuing basis, and to act
as the focal point for, all issues related
to the return of Indian scientists and
technologists from abroad.  This com-
mittee will deal with short term visits of
Indian scientists and technologists from
abroad as also with them who wish to
return on a long term basis including those
who wish to set up industrial ventures.
The committee will help in analysing and
solving problems and removing bottlenecks
that come in the way of these efforts. A
complete “package programme” is being
prepared to simplify procedures and  to
provide relevant information to Indian
nationals who are abroad. . Details relat-
ing to scientists and technologists in
various categories and disciplines. have
been otained by CSIR, under their pro-
gramme “Indians abroad Register”, and
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under ‘several other schemes of various
Departments, particularly of the Depart-
ment of Science & Technology.
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